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continued uptc 12.8.1971 in the J.K.R
and was retrenched thereafter. He was
as Khalasi /Gangman in Jakhapura Sect
and continued as such upto 23.11.1983,
he was discontinued from service,

He has filed this O.A. prayi
Tribunal to ﬂlreut the.respondents to
his servxcesby~g&V&ﬂg—h&m-relnstat @m
stipulated time.

3. It is his case that on 21. 19;
he had submitted his representation £

‘contain anything about the service ps
of the applicant from 1965 to 12.8.11
thérefdre, feel it appropriate to dir

bad Section
again appointed
jon on 3.11.1980
L and subequently

ng this

regularise

!

t within a

1995
r
not

rticulars

971, We,

ct the

agplicant to submit a detailed represiitation~

giving particulars of the service re

him as a Casual Labourer from 1965 4

and from 3,11.1980 to 23.11.1932. He ghall

his representation within ane month £
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him the necessary benefits, With this
the O.A. is disposed of at the admiss
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